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ATTENDANCE CUM ORDER SHEET OF THE HEARING OF CHENNAI BENCH, CHENNAI
NATIONAL COMPANY LAW TRIBUNAL, HELD AT .ON o .08 ol

PRESENT: SHRI Ch. MOHD SHARIEF TARIQ, MEMBER-JUDICIAL
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Counsels for both the parties present. Counsel for the Corporate
Debtor prayed for time to explore the possibilities for settlement. At request,
time is enlarged with the direction that in case the settlement is arrived at
between the parties, the Corporate Debtor shall file schedule of payment and
bring one demand draft for the substantial amount in order to show the

bonafide, on the next date of hearing. Put up on 18.09.2018 at 10.30 A.M.
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